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COMMITTEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS 

(Sixth Lot Sabha) 

EIGHTEENTH REpORT 

I, the Chairman of the Committee on Private Members' Bills and Resolutions, 
having been authorised by the Committee to present the Report on their behaH, 
present this ~teenth Report. 

2. The Committee met on the 24th April, 1978 for-

I. Examination of the following Constitution (Amendment) Bills under 
Rule 294( 1) (a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1978 (Amendment of 
article 171) by Shri P. Rajagopal Naidu. 

(2) The Constitution (Amendment) Bill, 1978 (Amendment of 
article 30) by Shri G. M. Banatwalla. 

(3) The Constitution (Amendment) Bill, 1978 (Amendment of 
article 48 and Seventh Schedule) by Shri R. D. Gattani. 

II. Oassification and allocation of time for discussion of Bills (vide 
Appendix) under clauses (b) and (c) of Rule 294 (1) of the Rules 
of Procedure. 

III. Allocation of time under Rule 294(1 )(e) of the Rules of Procedure 
to the Resolution at item No. 2 set down in the List of Business for 
Friday, the 28th April, 1978. 

IV. Reconsideration of the classification of the Declaration and Public 
Scrutiny of Assets of Ministers and Members of Parliament Bill, 
1977 by Shri P. K. Deo. 

Exami11lJtion of Constitution (Amendment) Bills 

3. The Members-in-charge of the Bills were invited to attend the sitting 
None of them attended. 

4. The Committee considered the Bills and arrived at the following findings 
as a result of their examination of the Bills:-

Findings qf the Committee 

(1) The Constitution (Amendment) Bill, 1978 (Amendment of arf1Cle 
171) by Shri P. RajagopalNaidu. 

The Bill seeks to amend the Constitution with a view to entitle teachers of 
all the educational institutions to elect members of the Legislative Council of the 
State from teache~' constituencies. 

After considering all aspects of the Bi1I, the Committee recommend that the 
Member might be permitted to move for leave to introduce the Bill. . 
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(2) The eo.stUUOOD (Amendment) Bill, 1978 (Antentbltmt of amck 
30) by Shri G. M. Banatwalla. 

The Bill seeks to amend article 30 of the Constitution with a view to provide 
that the Aligarh Muslim University shall especially be deemed to have been 
established by Muslims of India. 

After colllideriag aU aspects of the Bill, the Committee recommend that the 
Member might be permitted to move for leave to introduce the Bill. 

(3) The Constitution (Amendment) Bill, 1978 (Amendment 01 article 
48 and Seventh Schedule) by Shri R. D. Oattani. 

The Bill seeks to amend the Constitution with a view to provide for pro-
hibition of slaughter not only of the cow but also her progeny. as also to 
transfer the subject of preservation, protection and. ilDprovoJ!1OlU of stock, etc. 
from List II to List III of tbe Seventh Sclted\lle to 'the ConMitution. 

After CODIideriac all aspects of the BiD, the Committee recommend that 
the Member might be permitted to move for leave to invoduce the Bill. 

Ctas9ification and aUocfillion of finre 10 BiUJ 

5. The Members ooncerned had beeD invited to present before the Committee 
tPeic views on their Bills. Sarvashri Y. P. Shastri, Hari Viabau Kamath and 
Dr.. Ramji Singh attended. 

6. After ~ all aspects of the Bills, the Committee recommend that 
(i) the Jaaata TrU5~hip Bill, 1978 by Dr. Ramji SiJlgh aocl (it) the Constitu-
tion (Amendment) Bill, 1978 (AmendfMICt af ricla 352. 356. ~.) by Shri 
Hari Vishnu Kamath be placed in category 'A' and all the remaining Bills be 
pl~od in c:;ategory '8'. The Committee recommend allocation of time for each 
of the Bills as shown in ~olUQln 5 of the Appeadix. 

Allotment of time to Resolution 

7. Shri Ramji Lal Suman who had tabled the resolution had been invited to 
attend the sittinS' He did not attend. The Committee recommend. ~laat 2 hqurs 
be allotted to hi's resolution regarding changes in the Constiw,tion. / 

ReCOlUideration of the ~tas$ificat;on of a BiN 

8. The Committee considered the request of Shri P. K. Deo to reconsider their 
earlier decision (vide Seventh Report) and place his Bill, namely, the Declaration 
and Public Scrutiny of Assets of MiDisteFi and Members of Parliament Bill 1977 
in category 'A'. Shri P. K. Deo, who had been invited, attended the sitting. 

··tin reconsideration, the Committee ret,9mmepd that the: BiU mi~ be placed 
in category 'A'. 

9. The Committee recommend that-.. 
(i) Sarv~d 'Po Rai~al Naidu. G.. ld. Baoatwaia ¥d J.. D. G .... 

be permitted to move for leave to introduce their Constitution 
(Amendment) Bills; 

(ii) The classific~tion and allocation of time to Bills by the Committee as 
shown in the Appendix, be agreed to by the House; , 



(iii) the aflocation of time to resolution, as shown in paragraph 7 above, be 
agreed to by the House; and 

(iv) die reclassification of the Bill, as shown in paragraph 8 above, be 
agreed to by the House. 

NEW DEtm; 
ApriJ 24, 1978 
Vaisaklul 4, 1900 (Silica) 

GOOEY MURAHARI, 
Chairman, 

Committee on Privale Membera' lJiIls 
and ResoildiOlL.f. 
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APPENDIX 

S. Name of the Bill and the ~iRNo. CategOry Timerecom-
No. Mernber-in-charge recommen- mended by 

decl the Committee 

2 3 4- 5 

I The Homoeopathy Central Council (Amend- 10 of 1978 B 111100" 
meat) Bill, lilts (..4~ of Jutitm 2) 
by Shri Daya Ram Shakya. 

II The Constitution (Amendment) Bill, ISl78 119 ml978 B IIhoun 
~mmtlmmt of arliele, Ig, 31, tte.) by hri 

dan Tiwary. 

3 The Constitution (Amendment) Bill, 1978 60 of 1978 B IIhoun 
~..4mmdl7llrlt of artiele. 84, 173, tte.) by 

hri Raj Krimna Dawn. 

4 The Constitution (Amenrlment) Bill, 1978 61 of 1978 B II hours 
(A mmtlmmt of anicl. I ~ omis ,ion of aniele 
31, ~tc.) by Shri Y.P. S .. tri. 

5 The Janata Trusteeship Bill, 1978 by Dr. 
Ramji Singh. 

66 of 1978 A II hour~ 

6 The Constitution (Amendment) Bill, 1278 63 of 1978 B II hours 
~AtM"dl7llflt of artiel,s 19, 31, tic.) by hri 

harad Yadav. 

7 The Comtitution (Amendment) Bill, 1978 49 of 1978 A IIhoun 
~A_d"'At of IUt;cler 35!1, 356, etc.) by 

hri Hari Vishnu Kaonath. 
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